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High Technology
Transmission Systems
(India) Pvt. Ltd.,
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Assessee by :  Shri Nikhil S. Pathak
Revenue by : Shri Keyur Patel
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Date of pronouncement : 16.12.2022

AT / ORDER

PER INTURI RAMA RAO, AM:

This is an appeal filed by the assessee directed against the
order of 1d. Pr. Commissioner of Income Tax- 1, Aurangabad [‘the
PCIT’] dated 16.03.2018 passed u/s 263 of the Income Tax Act,
1961 (‘the Act’) for the assessment year 2013-14.

2. When the matter was called on, the 1d. AR for assessee filed a

letter dated 13.12.2022 seeking permission to withdraw the present
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appeal of the assessee on the ground that the assessee company
itself has decided to withdraw the above captioned appeal.

3.  Considering the above submission of the 1d. AR and Id. Sr.
DR’s no objection for withdrawal of the present appeal, we hereby
grant permission to the assessee to withdraw the present appeal.
Accordingly, the above captioned appeal stands dismissed as
‘withdrawn’.

4.  In the result, the appeal filed by the assessee stands dismissed
as ‘withdrawn’.

Order pronounced on this 16™ day of December, 2022.

Sd/- Sd/-
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